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“.....Since the resolution in question, was of the year 1998, without going into any
submission advanced on behalf of the parties, in our view, it would be in the fitness of
things that the matter is considered afresh by the concerned authorities. While doing so, all
the relevant factors, namely, the number of practising Professionals in concerned
disciplines, the number of students and colleges admitting students in respective
discipline(s) and such other relevant factors shall be taken into account.




2 fa@r TTste (rETEmuD) 20 S[ATS 2023

Mr. Manish Kumar, learned advocate appearing for the State has assured us that
appropriate steps and decision in that behalf shall be taken within three months from today.

In the aforesaid circumstances, nothing further need be done in the matter. The
appeal is accordingly disposed of. It is made clear that the interim relief granted earlier is
vacated.”
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“....Before we proceed with the matter, let the petitioners may submit a fresh
representation before the concerned authorities in reference to the order of this court dated
01.08.2022 along with a copy of this order for taking necessary steps as stated and recorded
in the order of which contempt as alleged has been committed by the respondents.

List the matter after two months.”
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